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SHRI RAGHU RAMAIAH : The pilot's
duty is to pilot and he piloted. (Interruptions).

SHRI BAL RAJ] MADHOK (South Delhi):
While natural calamities cannot be ruled out,
may I know whether the fact that there isa
strike in the Calcutta Port and some kind of
cmergency exists there was also a hindrance to
proper investigations being made about the
ship in time? Secondly, the minister said that
3 ships sailed at the same time; two were safe
and this ship was untraceable. What was the
tonnage of the two other ships ? Is it a fact
that this ship had a low tonnage—only about
5000 tonnes—and it was obsolete? Many of
the ships in the Indian Merchant Shipping are
of low tonnage and obsolete and they cannodt
stand such storms. Otherwise, bigger and more
modern ships can stand such storms.

Therefore, may I know whether anything
is being done to see that the ships that we sead
to the high seas are of a higher tonnage and
are of improved conditions so that they are not
casily liable to be affected by such natural
calamities on the scas?

SHRI RAGHU RAMAIAH : The tonnage
of this ship is about 5,700 tonnes. We are not
in a position just mow to give the tonnage of
the other two vessels.

As to why thisship was allowed to go, as
I said, I personally wanted to know why some
restriction should not be placed. I am asking
the Director-General to look into it.

SHRI BAL RAJ] MADHOK : That was
not my question. My question was: Isita
fact that the strike in Calcutta Port was any
hindrance in the way of tracing the ship ?

SHRI RAGHU RAMAIAH : The strike
in the Calcutta Port has become a very frequ-
ent feature, That has nothing to do with these

regular sailings.
RE: MAHARASHTRA GOVERNMENT
SERVANTS' STRIKE

12.22 hrs.
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AT FT AT FT AL AT @A §T
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SHRI NATH PAI (Rajapur): I have also
written to you about this matter. May I point
out to you, to help you take an carly decision
in the matter, that the authority of this House
is attached under the provisions of the Consti-
tution? Under article 355 it is the duty of the
Centre to ensure that the administration of
every State is carried on in accordance with
the provisions of the Constitution. The impli-
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cation of this is that the State Assembly shall
meet from time to time. As aresult of the
strike  in Maharashtra; the Maharashtra
Government had to cancel the scheduled ses-
sion of the Maharashtra Assembly which was
fixed to meet in Nagpur on the 16th of this
month.,

Here our attention and authority are invi-
ted. I will be absolutely abiding by your
judgment and directive but, I think, we owe
it to you to help you and to point out to you
to reach a conclusion as to how the authority
of the House is attracted. The strike is so
complete that slowly the Central services ope-
rating in Maharashtra are being affected.
When there was a bandh in Bengal, the House
was allowed to raise the matter. In Mahara-
shtra on the 24th there will be a complete
bandh. Whatever may be our attitude, none-
theless, this House must be provided an oppor-
tunity to raise it, because once the bandh takes
place, the Central services are automatically
and inexorably affected.

May 1, therefore, appeal to you to give us
an opportunity to raise this vital issue on these
two scores, namely, (a) the cancellation of the
Assembly’s scheduled scssion; and (b) the
inevitable effect of the present strike in Maha-
rashtra on the Central Government services ?

DR. RAM SUBHAG SINGH (Buxar) : Sir,
this is a very serious matter that the session of
the Maharashtra Assembly has been cancelled.
This Government is thinkiog of giving jobs to
about half a million people. But there the
services of about 5 lakh employees have been
terminated. What help are they going to give
to these 5 lakh employees and their families
when they have been rendered serviceless. I
suggest like West Bengal and other States, this
should also be allowed to be discussed on the
floor of the House.

it wza fagTdt aAAd (FIAAIT) ¢
oreqe HElEw, WETUST § OF Sardror
feafy Gmrdy T o T aEw =9
gfzfeafa & afa oF 3% s 4@ @
grar g1 fama gwr Y I3F T gara
SATAT OF AEAIT HIRAT § | T§ ATAATIIT
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SHRI H. N. MUKERJEE (Calcutta-North-
East) : Sir, on account of the session of the
Mabharashtra Assembly having been cancelled.
a situation it created which really and truly
comes within the ambit of this House. If the
Assembly was going to meet in session, we
would have nothing say in this matter. Since
the Government of this country in one part or
the other seems to collapse in this particular
fashion—in West Bengal where there is the
President’s Rule, there is a kind of collapse;
in Maharashtra where there is no President’s
Rule, there is a kind of collapse—it is a very
serious situation and it certainly comes within
the ambit of this House. The Constitution
empowers us to have a discussion and, parti-
cularly, in view of the Maharashtra Assembly
session being cancelled and being purposely
pushed out of the picture, we ought to get
into the picture. That is our entitlement.

SHRI S. M. BANERJEE (Kaopur): Sir,
I would like to submit only one thing. You
remember, in this House, when there was the
Telengana Bandh and there was the strike by
the employees there, we got an opportunity to
discuss the matter. Then, when there was a
strike by Government employees in Himachal
Pradesh, we discussed the matter in the House.
In Maharashtra, about 4-5 lakh State Govern-
ment employees have been affected on account
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of their going on strike. The entire services
have been paralysed. The State transport is
completely pa.rali.sed. with the result that the
Ca=ntral Government employees are unable to
attend offices and their services are also likely
to be affected. I submit that either a Call
Attention Notice or a discussion should be
allowed on it. I appeal to your sense of im-
partiality to see that this matter is discussed
here.

SHRI JYOTIRMOY BASU ( Diamond
Harbour) : Sir, this Government taking ad-
vantage of the delegation of powers have,
more or less, decided to bring two black Acts
for West Bengal through back-door/which
infringe upon the fundamental rights of the
citizen. It is a matter of encroachment on the
right of this House that when the Parliament
is in session. . .. (Interruptions)

MR. SPEAKER : That is not relevant
here.

SHRI S. KUNDU (Balasore) : Sir, I just
want to bring in another constitutional aspect
on this matter, My contention before you
is that law and order problems are mnot
always the matter which pertain only to State
Governments. There are certain points which
have to be considered. I am told, the Maha-
rashtra Government is now getting a lot of
C. R. P. and Central Police. And they are
mercilessly, arbitrarily and eapriciously using
the Esscntial Services Ordinance. Now, the
whole question is law and order and, therefore,
it can be discussed here, particularly the point
Mr. Nath Pai has made. Therefore, I plead
with you that Lok Sabha is not barred from
discussing this matter,

SHRI DATTATRAYA KUNTE (Kolaba) :
This is a matter of serious consequence where
the State Government has said, ‘We should
not like to consider the matter till the strike
is withdrawn’. In these circumstances in the
city of Bombay and other places where the
Government is running a milk scheme, child-
renand women are not even getting milk. In
these circumstances, if the strike continues
like this and the State Governments stand on
prestige saying that it will not look into the
matter, well, this House also is concerned with
it and we must discuss it as carly as possible.
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As a matter of fact, we must have discussed
it before the strike started.

SHRI RANGA (Srikakulam): I don’t
think we have enough information. The only
information that we have is that the session
has been cancelled, for their own reason.
Certainly the State Government has every right
with the assent of the Governor within that
period of six months either to convene the As-
sembly session or to cancel a  session that has
been called so long as it continues to enjoy
confidence of the legislature there. At this
rate, I do not know where we would end if
we go on interfering with the provincial auto-
nomy.. (Interruptions) Then one of these days
the Prime Minister will make up her mind to
interfere everywhere. ... (Interruptions)

MR. SPEAKER : Let him speak. He did
not interrupt you.

SHRI RANGA : Sir, that is the conven-
tion and practice of this House. I would
request the Chair to ask the Government to
make a statement and in the light of that state-
ment. ... (Interruptions) if we have enough
information which would justify our inter-
ference, then I would also join my friend in
asking for a special discussion.

it tfa @ (3) : wga gar 2
M OAS FF AW E Az A g
T R IAR ATEHAA FT W@ §
#Tifs gag & T{T AT A IW 9T AZH
FR AT fF wawa on qiga
F AT FT o§g A A afzg
aifat 98 fadt e & A3 § atc<m
ST GIFIF FUA F AL B9 qmAr
Tifgw 1 T S qT geaT & faeang
FI 2 aF IT9 Fgar wifze 5 193 ar
FHar wZaq Afex ¥ 317 79 amay 97
937 F 7g9 gFI Wigq | avaw wga
q garw fAaga 3 fr a9z 9% Ty 3
arfE g 7t feafs & aX ¥ 2w 7z
9T FZT FL TH |

SHRI HEM BARUA (Mangaldai): Lest

we have double standards in this matter,
Sir....
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MR. SPEAKER : Kindly resume your
seat. I have very carefully read what Mr.
Madhu Limaye wrote to me in his motion
this morning.. (Inferuptions) a suggestion
making a demand for discussion, I have been
seriously thinking since recently as to how far
we can take up (Interruptions). Will you please
listen to me ? Even on the questidn of privi-
lege motion also I have been seriously making
how far we can go for that and also onsuch
matters,

About West Bengal I did not accept the
position later on, as well also in U.P. and
other States. I said that may have been done,
but that is not a precedent.

SHRI MADHU LIMAYE: Why not?
It is a precedent.

MR. SPEAKER : And I explained every-
thing clearly in this House that it was not.
We should avoid taking up State matters at
every stage. In this particular situation....
(Interruptions) that was settled. We discussed in
everything in this House, Everything was consi-
dered. Later on we did not follow thatasa
precedent and I made the whole position clear
in this House. If we have to run this big
democracy, we have to face many things, which
happen in every corner of the place, in every
State, every day.

SHRI RABI RAY : But this situation is
extraordinary. (Interruption)
SOME HON. MEMBERS rose—

MR. SPEAKER : Why can’t you listen to
me? Hon. Members must have some
patience.

'SHRI MADHU LIMAYE : Assembly is
not in session.

SHRI NATH PAI : Assembly session has
been cancelled.

MR. SPEAKER : The question raised is,
why the Assernbly was postponed—coming as
it does from a learned Member like Mr., Nath
Pai, who is always very proud of his koow-
ledge of Constitution, which I appreciate so
much....

SHRI NATH PAI : I base my question on
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that, Sir ; not on pride or knowledge. The
Assembly session was cancelled.

MR. SPEAKER:....from whom I very often
get guidance and inspiration. He is advising
me as to why it happened ; that Assembly
was postponed and all that. ...

SHRI NATH PAI : I am not saying that ;

Prof. Ranga said. The Assembly’s session was
cancelled.

MR. SPEAKER : Cancelled, postponed—
whatever that might be, I accept everything
that you say. Don't quarrel about the word,

11
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or adjournment
or prorogation, They are the same so far as
the session is not being held.

Now, Mr. Vajpayee was much more clever
than any other person. He said, though he
realises that they are provincial subjects, and
the dispute is local, it might lead to disloca-
tion of the Central Services who are also
working there and they are demanding their
own share. I am going into this point of what
Mr. Vajpayee wrote, that that Government
wrote to Central Government and the Central
Government did not accept the demand,—as
if that Government is very much willing and
everything is arising from these Benches, I
will have to find this out. That is the only
point. (Interruption).

I have been the Speaker of a State Assem-
bly for 10 years. At least I would not have
gone in for Mr. Nath Pai's point of discussion
by Parliament due to postponement or cancel-
lation of sessions of Vidhan Sabhas—that
would not have been accepted by any Vidhan
Sabha or any State Government.

SHRI NATH PAI : Who is responsible for
Central Services if not Parliament ? The whole
of air-services, communications, etc. are affec~
ted,

MR. SPEAKER : Don't take the position
of a Parliament representing as touch-me-
nots. Any Member going out, touch-me-not ;
anything done by Parliament, touch-me-not :
This is 2 wrong attitude, We should not be
too much over-sensitive and touch-me-nots,
(Interruption)
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dam i

MR. SPEAKER : Iam going to have a
statement from the Government as to what
their position is to the objection raised. And,
if I find something, I am very much disposed
to have some guidlines for the discussion....
(Interruption).

SHRI MADHU LIMAYE: Not one
standard for the West Bengal and another for
Maharashtra.

SHRI RABI RAY : There should be one
standard ; not double standards.

MR. SPEAKER : I am not going to allow
this Parliament House to become an every
day debating place for whatever bappens,—
which is purely within the jurisdiction of a
State. I have asked them ; I will be getting
that statement. I shall give my ruliog on
Monday morning and I shall try to help you
in this matter.
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SHRI NATH PAI : Sir, let not that state-
ment take as much time as the enquiry.

MR. SPEAKER : Itis before me and be-
fore the House before I allow or dis-allow or
accept at in any other shape. Papers to be
laid on the Table.

12.39 hrs.
PAPERS LAID ON THE TABLE

STATEMENT REACTION TAKEN BY GOVERNMENT
ON ASSURANCES, ETC. AND NOTIFICATION UNDER
MercHANT SHIPPING ACT

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :

1 beg to lay on the Table—

(1) The following statements showing the
action taken by the Government on
various assurances, promises and under-
takings given by the Minister during
the various sessions of Lok Sabha :—

Third Lok Sabha :
(1) Supplementary S at No. XVI
Fourth Lok Sabha :
(2) Supplementary Statement No. XVII
(3) Suppl tary S t No. XXIX

(4) Supplementary Statement No. XXIIT
(5) Supplementary Statement No. XXVIIT
XXII

(6) Supplementary Statement No.
(7) Supplementary Statement No. XV

(8) Supplementary Statement No. XX

(9) Supplementary Statement No. X
(10) Supplementary Statement No. VIII
(11) Supplementary Statement

Nos. VII, VIII and IX

(12) Statement No. I

Thirteenth Session, 1965,

First Session, 1967.
Second Session, 1967.
‘Third Session, 1967.
Fourth Session, 1968.
Fifth Session, 1968,
Sixth Session, 1968.
Seventh Session, 1969.
Eighth Session, 1969.
Ninth Session, 1969.
Tenth Session, 1970.

Eleventh Session, 1970,

[P.','aud in Library See No. LT—4323/70]

(2) A copy of the Life-boatmen’s (Quali-
fications and Certificates) Amendment
Rules, 1970 (Hindi and English ver-
sions) published in Notification No.
G. S. R. 611 in Gazette of India dated
the 11th April, 1970 under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958. (Placed in Library
See No. LT—4324/70)

(3) A statement showing reasons for delay
in laying the above Notification,
[Placed in Library See No. LT—4325/70]

NOTIFICATION UNDER AIR CRAFT ACT
THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to lay on Table a copy of the Aircraft
(Second Amendment) Kules, 1970 (Hindi and
English versions) published in Notification



